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N, DENTRAL ADMINISTRAT IVE TRISUNAL
\ - PRINCIPAL SENGH

DA 118852000
New Dalhi this ths 14th dav of May, 200%

Hon’ble Smt.Lakshmi Swaminathan, vice Chairman (13
Honble Shri v.K. Majotra, Member (A}

1. Sanjay Kumar Chadha
2. Rajisev Paul
S Young Sahadur Khatri
4. Kiran Year HSingh
. Mridula singh Gour
6. Burprast Chawla
7. Khem Chand
(Bpplicant Nos 1L to 7 arae working

in Cantral &xcise Division 1,11
ITL, &%, Sesctor 1, NOIDA (UP)

@, Yipin Kumar Gupta
(Applicant No.# is working in
Lentral Exciss Diwvn.lv, 060 Complas,
Hapur Chungi, Ghaziabad (L)
?.  Sanisev Gupta
10.  Satish @hatnoria
1. Mukeéh Kumar
Ld. Manold Kumar Raju
143, Kuldeep Singh
€ : 14, Vaer Sain
15%. Nitin Gupta
L6. o Pankad Kumar $ingh
17, #unil wumar rMittel
- 1l8. Rajssh Mittal
7. Ravi Kant Sharma
0. Mohit Nagar
2L Shwata Ramola
2. Ritu BShargava
(Bpplicant No.9 to 92 ara working in

Cantral ¢wxcise Headquartaers g-17 N
Sector-5%, Noida (L)

Ve
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2E. Rajash Garg

2. Ajay Kumar Agarwal

5. Navaan Kumar Tvagi

Y6 Dinash Chandra XKaushik

27 Davendra Kumar

2. Ashish Mahendra

2. Alka Bachdeva

A3, Shami Rastogi

A Harsh Wardhan Gopala

R Kapill Deav
(Applicant Nos 2% to %2 are working
in Division/Headguarter Mangal Pandsy
Magar, Mesrut (UP).

5. Jaswant Singh

4. anshuman Singh

5. Yinod Kumar Chauhan
{Aapplicant Nos.3%3%% are working in
Central Exciss Division Rampur,
NDistt.Rampur, (WUP)

56 . Yirandra Garg

. Anil Kumar

2 working in

{applicant Nos. 363! .
i Moradabad (P

7 ar
Cantral Excise Division,

apnlicants
( By Advocate Shri D.K. Garg )

YERSUS

1. Sacrahary,
Ministry of Financea,
Govi.of India., Department
of Revenua, New Delhi.

Z. The Chairman,
Cantral 8oard of &Exciss and
CCustom, North 8lock, New Dalhi.

ﬁS’ , . .. .Respondents

-



0DRDE R (ORAL)

(Hon’ble Smt.takshmi Swaminathan, vice Chairman()

the applicants, thirty seven 1in number., who  ars
working as Data @ntry mparatofs(DEOS ) Grada A% in various
Divisions/ Headguarters of the office of Nespnndent..No-Q
i.e. Cantral Board of Excise and wustom/claim that thay
havae beaeen denied the same scales of pav aﬁd wagas which arsa
baing given +o D.E.0s. Grade 8 discharging the sams and
similar dutiss. in spite of the recommendations of thsa
Fourth Central Pay Commission  to remova artificial
elassification classifying D.E.Ns.into Grades *A&° and 8’
and to mergs tham into one grada.

. Shri D.K.Garg. lsarnsad counsal has submittad that
the afore$aid recommandations of the Pay Commisszion have
besn approved and implementéd in various Departmants of thes
Govt.of India, like the Departmant of Electronics, Indian -

Railways, Ministry of Dafence., Departmznt of Census gto. He
has. submitted that. therafors, there has baen,dg;galh?
discrimination against the applicants who ars working in the
tantral 'ﬁoard of &xcise and Customs Departmant for no fault
of  their- , in not baing granted the revised pay scale of
R$.4500-7000 w.e.f. 1.1.1986 or w.a.f. the date of their:
appointment or on the date from which thaey have acquirad ths
r&quisité gualifications under the relevant Recruitmant
Rulas. In this regard, lsarnad counsal has drawn our
attention o the legal notica issuad by him on bahalf mf the

applicants dated 28.7.200) which he states has not bsen

replisd to by the respondents (Annexure P-7). Henece this
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0F. Learnad counsal  Ffor the applicant has raliéd ]yl
tthe provisions of ﬁdminisfrative Tribunals Act, 198% read
with Rule & of tha Cantral administrative Tribunsl
(Procaedurs) Rules, 1987 and the Judgenant. of the Hon’ble
Belhi  High Court in National Federation of Railway Porters,
Yandors and Bearars and Ors. ¥&. Wnion of India and Ofs-{
-([I: ivil Writ Psatition Mo, GZ0E/98)  decided on 19.9.2001
regarding the jurisdiction of tha Principal 8anch of this
Tribunal. He has submitted that the éaus& of action has

partly arisen in Mew Dalhi and it is. therefore, within thea
tarritorial jupisdictinn  of the Principal  fSench of the
Tribunal, as the necassary orders with regard to the clains
ralsad by the applicants have to ba issuad from the office

of Raspondants at"New Delhi.

HEY
<

Laearnad counssl has submitted that in thea facts
and  circumstances of the case, ha would be-satisfied it &
directinon is given to the respondents  to sympathetically
consider the colaim of the applicants to Qrant tham the
revisad pay scales which has been broﬁght outt in ths
aforasald legal notice dated 28.7.2001 and also  to grant
tham &1l consequential benefits in accordance with tha
releavant Rulas.

4. In tha circumstancss of the case, we conaider it
appropriate  to disposs of this 08 with the following
dirasctionsy-

The respondents shall consider tha

aforesaid representations of the applicants

aps
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together with the fachs and grounds taksn. by
ham in the presant 0A and pass a reasonad’ and
speaking order, within three months from the
date of recaipt of a copy of this order, with

intimation to ths applicants.

—
é/ Mo order to costs /JkkiQ>/£;vV‘£b@éLl—' /
N\ 7 *
M@jﬁw/, S
{ Y.K.Majotra ) (smt..Lakshmi Swaminathan)
o Member (A) vice Chairman-€J4) - -~
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